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ACT No. XIV or 1890,

Passep BY THE GoverNOR GeNERAL OF Inpia v Councir.

(Recewed tﬁe dssent of the Governor General on zf/ae 81st July, -

1890.)

'An Act to amend the Sehedule ‘to the Petro- .

leum Act, 1886.

WHERE AS it is expedlent to amend parts of the

fourth paragraph (dpplication of the test) of .
Part 111 of the schedule to the Petroleum Act, 1886
It is hereby enacted as follows :—

Amerndment 1. For the third and fourth clauses of the sald

;’f jﬁe%‘}lf paragraph commencing respectively with the words

of 1886, - “ If the flash takes place at any temperature below

77° Fahrenheit” and “No flask which takes place.
within eight: degrees of the temperature at which the

testing is commenced,” the following shall be substi-
tuted, namely :—

“Tf the flash takes place at any temperature below
77° Fahrenheit, the temperature at which it occurs is
to be recorded. Two fresh portions of the sample are
~ then to be successively tested in a similar manner and
the results recorded. If no greater difference than 2°
Fahrenheit exists between any two of the three re-
corded results, and if in no instance the flash has
taken place within eight degrees of the tempemtule
at which the testing is commenced, each result is to

XII of

be corrected for a‘rmosphellc pressure as hereafter

described, and the average of the three corrected results
is the flashing point of the sample. In the event of
there being a greater difference than 2° Fahrenheit
between any two of the results, while in no instance
“has the flash taken place within eight degrees of the

temperature at which the testing was commenced, the

series of tests is to be rejected, and a fresh series of
three similarly obtamed and so on, until a sufficiently

concm dant '
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concordant seﬁes is furnished, when the results are to -
be corrected and the avelage taken 111 the manner -
already described.. ‘ '

“If, iowever, a flash has occuned at or below 64°
when the test is applied in the manner above. de-.
scribed, the next testing shall be commenced ten
degrees lower than the temperatme at which the flash

had been previously obtained (that is to say, at 54° or
- thereunder), and this procedure shall be continued -

until the results of three consecutive tests do not
show a greater difference-than 2° and until a flash
has not occurred in any of the three tests within
eight degrees of the temperature at which the testing
is commenced : Provided always that if at the com-
mencement of the series of tests a flash has oceurred
on the first application of the test-flame at 56°, and if
a flash has also occurred on the first dpphcatlon of
the flame in each of three:successive tests in which,

~ thereupon, the test-flame;is first applied at 46° as

-above' directed, the testmg officer shall certlfy that

. the petroleum has a flashing point below 4”° and the
‘ sample shall ‘be reported dangelous, :



